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♦ hi, the 17th day of the UprH. 2001
„,STICE ASHOK AGABWL, CHAIRMAN

rN'BLl ^A-T-RIZVI, MEMBER CA)

■}

Applleant

Jagat Singh jpacher (PET)
Physical Bducatio Delhi Cantt,-Kendriya Vidyalaya, No. l,
>jew Delhi- 110038. , .

4- Qhri Anil Srivastav) -(By Advocate. Shri
VERSUS i

The Asstt. Commissioner, Delhi RegionKendriya ihrwthraul i Road,
JNU Campus, New ueim-
New Delhi-110067.

n  The Commissioner '

■ fs^^^irtuitrorarA-a' Shsheed leet Sihgh Marg,
New Delhi. . . Respondents

^pnFR (ORAL),

justlc^_AshgK-Majml:

V nroceedings conducted against theIn disciplinary proceeai s
1  frhm service has beenapplicant, a penalty of removal from

,„posed upon hrmvrde order of .f. ipCOl at Annetu ^
.ppucant had thereafter ,nstitu.Md an OA Pel. OA
NO.363 of 2001 which was rejected by an order pas

H that the ; applicant had15.2.2001 on the ground that the P
exhausted h,s remedy of prefening an appeal and revision
and had straightaway instituted the said OA. Applicant

yy ih 2 2001 preferred his appeal, copyhas thereafter on 16.2.20U1 p
K  9 Though a perioaS  is to be found at annexure A-2. fhougwhereof is ro uc a

el two months has gone by, no deo.sion on the appeal has
ao tar been taHen and the applicant continues to
without a job.
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2, Having regard to the aforesaid facts, we find
< .i

that interests of justice will be duly.imet by disposing
I;

of the present OA at this stage itself even without
issuance of notices by directing the appellate

authority, the Deputy Commissioner to dispose of the

appeal expeditiously and in any event within a period of

three months from the date of service of a copy of this

order and communicate the decision; theron to the

applicant. We order accordingly.

3. Present OA is disposed of in aforestated

terms.
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